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The Vinagers have voluntarily donated 
land for the command area and yet there 
is no llro~ress. Being a major irrigation 
project, it becomes the responsibi lily of 
the Central Government to complete the 
projoct without any further delay. With-
out the project the a rca cannot thrive. I 
would, therefore, urge upon the Hon' 
ble Irri~atjon Minister to have the pace 
of work accelerated and have the entire 
project eomplet ed within a fixed time .. 
frame. 

(ix) Need to take Permanent, Preventive 
Measures to Save North Bibar from 
tbe fury of Floods Every Year 

DR. G. S. RAJHANS (Jhanjharpur) 
Under Rule 377 I want to make a 
statement on the following matter of ur-
gent public importance. 

As the Ch ief Min ist er of Bihar has 
recently stated the recurring floods in 
North Bihar are primarily due to the fact 
that quite a few rivers originate in Nt'pal 
and there is no barmge or reservoir in 
that country to check the flow of wat er 
into North Bihar. 

A few years ago, at the initiative of 
the Union Government, an expert Com-
mittee on flood protection was set up 
which had recommended that amona other 
measures, it wai necessary to set up 
reservoir projects on Kamla, Kankal, 
Kosi and Basma t i in N epa}. It would 
protect both Nepal and North Bihar from 
the furies of recurring floods. 

Sometime back the executive dire-
ctor of the United Nations environment 
programme, had suggested afforestation in 
tbe Himalayan region of Nepal to check 
soil erosion and severity of floods both in 
Nepal and North Bihar. 

The main tributarie.~ of Ganaa in 
Bihar are SOlra, Oandak. Burhi Oandak, 
Kosi, Basmati and Mahanonda. The 
GaDla is ia tbe water drain in the ,State. 
Usuan~ it remains in hiah spate in the 
monsoon and blocks the drainage§ of 
tributaries. 9 inc e 85 per cent of the 
c.,tcblnoDt a.rea of Ganga and Its tribu-
taries fn North Bihar is outside the 

Children (Arndt;') Bill 

States tbe flood control measures with-
in the State cannot provide full protec-
tion to Bihar. For this the Union 
Government should take initiative so that 
there is inter-State regulat ion of rivers 
and an understandina is reached with 
Nepal to control these rivers at the point 
of their origin. 

15.52 hrs. 

EMP~OYMEN.T OF CHILDREN 
(AMENDMENT) BILL--cONTD.) 

[English] 

MR. CHAIRMAN : Now we take of 
item 1 O-further ~on8ideration of the Em-
ployment of Children (Amendment) Bill. 

Shri Yogeshwar Prasad Yogesh to 
countinue his speech. 

[ Translation] 

SHRI YOGESHWAR PRASAD 
YOGESH (Chatra): Mr. Chairman. 
Sir, I had mentioned in my inconclusive 
speech on Employment of Children 
(Amendment) Bill, 1985 introduced 
by the hon. Labour Minister that 
reputed poets have written in praise of 
the Children. Longfellow has said: 

[English] 

'·You are lovina than all bClllads'" 

[Translationl 

TUM SAMAST KAVYON SB DRI 
SUBHAG HO 

Mr. Chairman, Sir, I would lib to quote 
an instance regardina atrociti es beinl per-
petrated on such child laboureR. In 1983 
some "h ild labourers were sent to Mirzapur 
from Palamau by the middle men, Tbey 
were th: artisan children. wbo ,posses-
sed hereditary and traditional koowledle 
and were employed in tbe carpet makins 
industries. The employers did not live 
them sufficient meals and they were (orced 
to do the work. They were beaten up 
severely 00 committinl some mi8takes. They 
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[Sbrl Yogeshwar Prasad Yogosh] 
were working as a bonded labour there. 
Government have done considerable work 
for tbe aho1ition of bonded labour system 
and a number of steps have been taken 
to rehabilitate them. But no mention has 
been made about child labourers while 
takins steps for bonded labourers. I want 
that a separate category should be formed 
for child labourers and separate arrange-
ment should be made for their rehabilita-
tion. Beisdes, I would like to say tbat 
mostly the bonded child workers are the 
children of bonded labourers and the 
scheme to rehabilitate them is p·roving to 
be impract ica1. The allocation of Rs. 
4,000 made for them should be increased. 
By setting up industries in the nearby 
places, These bonded labours should be 
livon employment there 80 that they may 
become conscious of there rights and fight 
for them. This cate~ory of workers, 
thouah illiterate, is the most vigilant. 

Mr. Chairman, Sir, I would like to 
say one more thing through, you that 
Government should impose ban on the 
employment of these child Jabourers. I 
want that it should be totally banned be-
cause of the child labourer works then it 
will undermine the very purpose of the 
family planning or the family welfare. 
The poor people think that if they have 
more children then later on tbeir children 
will help them in their income. You sec 
that these children become bonded labour .. 
ers in other form. Big landlords keep 
them as bondage by paying them Rs. 200 
to R,. 300 for Sfazin& their cattle and 
in this way they work a'l bonded labourers. 

One thing more I would like to men· 
tion. A committee for the welfare of child 
labour was constituted under the Chair-
manship of Ourupadswami. That commiteee 
bad recommended that a 11 tne departments 
of Governmet should understand their res-
ponsibility and try to monitor the welfare 
of those children who are employed. It 
had also recommended that the minimum 
waaes should be increased. This 
sbould be done to supplement their 
in~ome. I think the report of the commi-
ttee ,is ridiculous because all know what 
difficulties are encountered in getting the 
normal wales e~en. They do not aet the 
norma1 wages in fuU. For :this they have 

to struggle and on the other hand is it 
possible that their wages wilJ be supplo-
mented. When the landlords do Dot pay 
the labourers their statutory minimum 
wales, then how will tbey supplement the 
wales of their children. Disputes arises 
in paying the minimum wales to them 
and the landlords cleverly let them de-
clared as naxalites and managed to get 
Police protection for themselves. When 
this is the condition in regard to the pa)-
.ing of minimum wages then the questions 
of supplementing the wages of child lab-
ourers does not arise. 

I have a suggestion to make Ban 
should be imposed on the cmplC'yment of 
children. Employment based schools insti-
tutions should be set up where the children 
might be given training and all the expen-
diture to be incurred o'!l them should be 
borne by Government so that the children 
are not forced to work as bonded labour .. 
ers or to do some other type of work due 
to poverty. If he works in that period 
then he should get some stipend so that 
his parents' income is supplemented. 

Secondly, I would )ike to submit to 
the han. Labour Minister, that as he has 
taken revolutionary and progressive step! 
in this direction, a meeting of trade union 
repl esentatives and thOSe working in the 
factories, should be called and they 
should be taken into confidence for keep. 
ing an eye on these factOries where such 
children a re working. 

A survey should be carried out in tbe 
whole country to know in which industr ies 
child labourers are enaaged and then effec-
tive steps sbould be taken to rehabilitate 
them so that we may be able to do awa, 
with this baneful practice. 

With these words I express my thanks 
for givin, me an opportunity to speak. 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): Mr Chairman, Sir, I rise to 
support the BiU which has been broulbt 
to amend the Employment of Children 
Act, J 938 and which is under considera-
tion of the House. While supportin, it, 
I would like to live some sUlaesl'ons. 
Our labour Minister has dODe much wOflc: 
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ia ,the trade' 'un ion field. I was ftp~tlna 
tbat ,alOfta with the provision of punish'" 
meftt. be would bring .ncb a welfare 
.. which"may benefit tbe chiJd labours 
ill ,eal sense. But on aoinl through the 
wbole Bill I was surprised that only pro-
vision of puoishment bas beer. increased 
in tho Bill. The Three montbs period of 
imprilonment bas been increased to two 
years and the fine bas been increased to' 
Rs. 2,000 from Rs. SOOt But in my opi. 
nlOn, this will not solve tbe problem of 
child labour. I agree with Shri Yogeshwar 
Prasad Yogesh that the practice of child 
labour should be abolished in our country 
although I know that the child labour 
practice exist in big developed countries 
also. The United Nation Organisation 
has also said that prevention and aboJitiOfl 
of child labour is neither practical nor possi· 
ble. But this is desirable. I, therefore, 
!Uagest that a Comprehctlsive BilJ may 
be brought Jl1 this respect. 

16,00 hrs 

[SHRI N. VENK~ TA RATNAM in 
the chair] 

Mr Chairman, Sir it is true that still 
the child labourer~ are engaged in the 
hazardous jobs. The child labourers from 
Lobardig and Palamau of Bihar were en .. 
laced in the Carpet factories in Mirzapur. 
There they were kept as slaves. They 
were put to work like bonded labour. 
They were not supplied square meals. 
Tbey were resented with great difficulty, 
Tho story of the Plight of the child labour 
Is .amending. They are not supplied 
square meals. They have no cloths. They 
remain naked and hun,ry. This is their 
present condition. I ehaH narrate their 
plisht in a couplet: 

AbhllansOll ki karwar phir spur vytha ka 

J"lIa 
,; . . . 

,Suk" ka sapna ho lana bhlgi palkon ka 
,.,IUI 

,TIl ere- ",a areat disparity in our cou· 
ntry~, On ,the one hand these exist five 
.tar.hotels. The childron ·of bia people 
al ... sf und,er velvet quilt. Durine 8ummer 
&h., . r.Ju ira air-condit iOQ.d rooms, Tho)' 

have sufficient mean. of lood tducat ion , 
sports etc. On the other hand there fro 
chiidrcn of tbe poor. There are child . 
labourers in our country. 111 fDY opinion 
we shall have to eradicate poverty from 
the country for solving the probleltl' of 
child labour. Our late Prime Minist« 
Shrimati Indira Gandhi had' gi\'in a caU' 
'eradicate poverty and lave the country'" 
(Garthi hatao aur desh bachao) in 197 J. ' 
After thiS, when she assumed power in 
1980, she introduced 20-Point programme' 
in the countrY. We do bope tbat through 
this :zo.point Economic Programme wo" 
shaH ,be able to eradicate poverfy from 
the country to a great extent. 

But I would like to know (rom the 
hon. Labour Minister what measures are 
beiJg taken to implement rhe provisions 
of the Employment of Children (Amend-
ment) Bill and who will implement it? 
I find a number of lacunae in this Bm_ 
In this BiU, it is not mentioned what, 
type of rules will be framed under it and 
in What way punishment wi}] be awarded' 
to the defaulters. When the hon. Minis. 
ter gives a reply to the question, he sho. 
uld also give figures to show the number 
of employers who were punisbed with, 
imprisonment and of those who were 
punished wilh fine for emplo)ing children 1 

in hazardous jobs since the enactment of 
Employment of Children Act, in 1938. 

Mr. Chairman. Sir, you might be 
knowing that a committee of Labour 
MinisteIS of four states wall; constituted. 
That committee had gi ven some suggesti-
ons (or so Ivins tbe probl ems of child 
labours after going into it andconducting 
study in this fegard. J would like to know \ 
what action has been taken by govern-
ment on it and whether tbese suuesfions 
ha\'e been impelmented ? 

Mr. Chairman, Sir, tbere js Jntern ... ' 
. tiona1- Labour Organisation on . the' 

international level to solve the problems 
of labourers one of the experts of 
International Labour Organisation had, 
vilited India and studied the probJenss" 
of child Jabour after touring; different 
places. Then he submitt ed various Scbmes 
and other suggestions I would like to 
tQOW wbether an)' action bas bcCD 'o_a .; 
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or not on tbese lugestions and schemes for 
remo~lo, the su'fFerinli of child }labOurer~' 

• " • ~., l' 

",. Cba irman. Sir, th e pr oblol'D of, 
cbiJd(~.bour is ,linked :with poYerty. Altho.. 
UIb the prahl em cannot be erad ieated 
but " can be loh'cd to a areat ext ,co t. 
'..,ulation il on e of tbe biaest probl emil 
01 our Country. If the whote country 
Hopta family PJaJlniq then this prohlem 
GaD aJlo bo sol,ved,. When our Hon. Prime 
Minlater, Sbri RJtjiY Gandhi visited un ited 
SCates aDd other couotries, the comspon· 
deats asked him what was the bi.lest 
problem which lndia wa~ facin.. He 
replied that our bis.est problem was of 
&tOlNioa population. 

Mr. Chairman, Sir, Jf we want to 
solve the problem of child labour, then 
the education of children in the Dge Iroup 
or6 to 14 years and 14 to 18 years 
should be nationalised. It wil J be in the 
intere~t of the countr), as well as it will 
be a great welfare measure. 

Mr. Chairman, Sir, I would Uk. to 
conaratulate the Central Government for 
fOl'l1llllatiul an .ttractive s ;heme of R s. 
45 crores for givinl emp~oyment to the 
luardians of ohild labour. If the lovern· 
ment illlPlemcDt it properly H.en it can 
provide jobs to a good number oI,uar .. 
diana and in this way they can live educa-
tion to their chHdren. 

Mr. Chairman, Sir, it is an irony of 
fate tbat the children of tender aae 
supposed 'to pass this tim c in playinl 
have to work in the hotels and grze loats, 
aA~ buffaloel. I would like to know what 
t~ bon. Labour Minister is loinl to do 
tq' solve tbese problems. 

1 have a sUlleltion that arraoaement 
ot proper and wholesome meat shoud 
be made at such places where child 

,labourers a1so are enlaged t~ere worklDI 
hours should be fixed. Taking works from 
tile chUlern' for more t hun tho fixed 
beurs .llotlld be ,declared a heinous crime' . 
.ad awov i.i~ of impr ilonment u"to' 
5 "·,ead should be made for it. It is ai,,, 
... endal that there should be recreation 
tpptt . for thl children' where t.bey caD 
eAjoy them elves .. ,lao llursue their It.'" 

. ·lIt. QairllNltt. Sir" tlMto IWI. 'a .'.':1 
.ber •. is ve4ic pt'1iOd ,·the ehiWM ,Iff, 
ri«:b .n.4 p04)r u.od to 'putSuO iltcir laud'., 
tOlctb¢r Ul'Gur~uJ, The "~1 .of·Xd .... 
and $udama is weU kaowa. Btlt ....s., 
taa.re it a &reat· d,is,.,lty. OoveJ'QllWftt:, 
have introduced 20. poi", pr~ ... me to, 
remove ·this disparity. This is a l'O\'olMti,. 
OQtl"y step. Unless there is IW .obar .... , 
our social set up aod no s~ -1&4 
econom~ revQJution takes pI,,,,, tU: 
sad pUaht of the ch ild labourer wiJl 
persist. 

With these words. I support ~ 
amending Bill and hope that the baQ. 
Minister will implement my sUlaestieDl, 
for the people's welfare aad for tbe bene .. 
fit of cb iJd Jabourers. 

*SHRI C. JANGA REDDY (Hanam-
konda): Mr Chairman. Sir, though J 
welcc.tne this Bill, I doubt whether it . 
would really s~rve the interests of the 
children. There is a sayi.,g in TehllQ which 
means that neither granny setve~' tood 
nor allow, the boy t.o beg. Sir, tbe 
Government propose to ban worJ,in. 
chiJdren who are above 1 S years duria, 
ntahts and boys below that agc from work .. 
ing tohdly. This Bill provides for tbe 
punishment of ,hO'le employers who emp-
loy the children below IS years ale. But 
how about those peop1e who are in vi)..: 
laies. We come across children who are 
belOW 1 S years carryon every sort of· 
work and helping their parents in their 
professions. What Government are lolnl 
to do about them? There are certain 
industries like safety match indultry~ 
making of candle sticks, and beeclji·iGdus-
try which to a large extent are de'pendeDt 
on child labour. In these days wbta 
parents and their children have to work 
together for their surviva1, what il thaI 
the Government have done for their 
emancipation. What have tbe Oovtrnment 
done 80 far for the childr4.n who work fIr. 

• their brea.c:I. On. ope ha8d the Oov"fPJt)cnt 
are'takin, away . their rillht to woil: and 
on the other no effort is beina made.' 
impart education to tbem. What is tbo 
use of brinling out one l'elisllttoa· ,artor 
another jf they are not .nr.eed prttperl,. ': 

, . i " 

, 'The speech. was od .... Uy ~.'.1 · 
ip lfo1u,u •. 



J 

'" 

ThO' Government could 'not confbrce 'so 
fat; 'e¥eD a' sinal., Act s~ccessfuUy. 'P<)r ... ,ie, 'we had h1troduced compulsory 
1Witnary :t!ducation 10na alo'. But did we 
tmpl'etnent it successfully 'I We have pro .. 
bibitcd' child mutiages through Jeaillation. 
Could we succeed in ib Implementation 'I 
So it is clear that all the legislations made 
t~ tbe past ha~e faUed miserably becaute of 
thojr non.enforcement. Now this Bill is also 
'Oilll to meet the same fate. Sir, when we 
travel in trains Wf! see children conlinl and 
,cleaniol tbe compartment. Aftor clemnin. 
tho compartment they beg for few paise. 
They ,carryon in this way fceding them-
solves with a paltry amount thrown at them 
by passensert'. Tbis is a Iso a common 
siabt at our BUli stands. After banning 
employment of chHJron through th is Bill, 
what 40 Governmen· propose to do for 
these poor chiJrlren? When this Bill is 
pas6ed, no employer will come forward to 
employ children in his establishment be-
cause of the penal provisions. When the~e 
hapless children art: thrown out of emp-
loyment, they have no other method of 
earninl money to, feed themselves, except 
turning out to be a thieves. This Bill may 
prove to be counter productive for the 
Jar • ., nU"Dber of children who are engaged 
in beedi·induslry, match industry etc. So, 
befor~ the Government enforces this Act 
tbey should draw up a programme to take 
care of all such children. These children 
must be taken care of when they are thrown 
out of employment, The Government must 
also think ab;)ut the condit ions of the 
parents who dcpe'1d on their chi1d~en for 
the"r livelihood and do somethlOg to 
improve their condit;~ns. SIr, this Bill 
deals with only w.:uking children. It d?es 
not cover those c~lildren who are helpmg 
their. parents in t heir professions in our 
country side. I ask the Government as to 
how it is 8)ing to deal with Ihls section of 
children. According Lo this Bill, any per-
Ion who employ~ children, attracts the 
peo·al prOVisions of the BIIJS. Bu t how 
about the persons who in a way employ 
tbeir own children, so to lay, to 
Carry on their profcbsions. Whom are the 
Government aoio, to arrest? Whom tho 
Goyern-at will punish? How the Govern-
"ttellt are loin. to· d:al with a cowherd or 
• thepbetd who sends hb child to .araze 
'lI' 00\1'.01'· .lIp? Tb. hoo. Ladr Mem-

ber from Bihar, who preceded me d-'t 
at length about this aspect of tle B~l~. 
How do Government propose to deal wi~ 
the parents in our co'untry Side who en ... e 
their children in their own occupatiOl1l. 
Our agricu Iturists are very much dependent 
on tbeir children. The moment they tet 
up in the morning, these ,hiJdren have to 
do something or the other •• ne rartiler 
may ask his child to take the cattJe oU,t 
for grazing, another may ask his cblld t9 
run the motor to water his fields. Thus tb_ 
children help their parents and are much 
ubefuJ to them. By passing this BiU, t.be 
Government can punish the employers who 
employ children below 15 years. T~ 
canvas is not wide enough to cover tbe 
parents seeking 1he help of their child~O 
to carry out their profession. They escapo 
the net. What is the view of Oovernment 
in this regard. What are they gains to do 
in this regard? How are they goiDI t'o 
deal with these parents. Unless socio-
economic cond it ion s prevai ling in our 
village change, I think this Bill also i. 
doomed to be a failure. So effort should 
be made to change the socio-economiG 
conditions of our village folk. Emphasi'. 
should b;, on briDging about a chanlo in 
the e'tisting conditions. T,ll then no 
matter bow many legislations you may 
enact, they are not going to solve tbo 
problem. Under the provailina condition,. 
I am afraid. Sir. the legislation ma, 
p:ove too difficult to be enforced~ 
Our villagers depend too much 
01 their children. Take for instance how 
the pare'nts depeod aD their children io 
making beedis. Cbildren will assist in 
rolling the loaf or tying it or in any other 
manner. With the assistance of their 
ch ildren the parents can make more boca i. 
and earn mote. How (ar is it justified to 
impose ban on workinl of chiJdr~n in the~. 
days when eVery member has to contr~. 
bute and suppl emeot the income in o~dOr 
to survive? It is alrilht that your intentiOft 
is 10od. But how far the Government can 
expect to enforce tbis I.aisl.tion '" I 
waot th,c hOD. MJnjster to answer this poloe 
in his reply. There are many more lana'll 
scafe industries like those which manufac-
ture calldlr sticks, safety match ele. where 
a larle Dumber of Children are emp)eyltd • 
10 ract tie pateQla or tilt el<leta or ~. 
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[Shri C. Janga Reddy] 
family take their children to their working 
places. Go to a workshop where carS are 
repaired. Yon will find the children working 
as cleaners. The Children join some pro-
fession in their early age, so that b,:' the 
time they are 1 S, they can settle down in 
that profession and stand on their own 
leiS. Now by barJning the children from 
being employed the Government is only 
trying to prevent them from learning some 
trade. When they have no job to do, these 
children groW up only to become thieves 
in their later age. So this bill may even-
tuaHy prove to be counter productive. 
Hence the Government must come out 
'With a positive and productive programme 
to rescue th~ children who are now going 
to lose their jobs. Sir, many hon. Members 
belonging to the treasury benches were 
speaking eloquently about the 20-points 
programme. All tbe)e 20.point programmes 
and S-point programmes or by whatever 
Dame you may call them, have not succeed-
ed in changing the socio-economic condi-
tions of our people. Unless these conditions 
change, the progress of the country 
is not possible. Legislations such as this. 
will remain only on paper. These Acts 
WiJ) prove to be too difficult to implement 
till then. We know too well how I ~gis· 
lations banning cbild marriage and prohi· 
bition etc. have failed miserably in the 
past. The prohibition was introduced ill 
Andhra only to be lifteJ laler. Everyone 
realises the difficultjes of implementation 
after coming to power. Just now the 
Essential Services Bill ha~ been introduced. 
Defending the introduction of th' Bill, the 
hon. Home Minister has said even States 
like West Bengal, Kalnataka and Andhra 
which are being ruled by opposition parties, 
nrC for the ex:ension of the Act. The 
opposition parties had to slage a walkout 
in order to demonstrate their opposition 
to the ~m. The difficulty arises when the 
Act is implemented. What are the resources 
and the administrative machinery thi5 

. Government has got for implementina this 
propo~ed Act. It is alright that the Govern-
ment has prohibited employers from emp· 
'Ioylol children below 15 years. But where 
should those children ~o7 What about 
their future? Our railway platforms and 
Bus Itations will be flooded with such 
children bellini mODe,. Or they will tUfn 
put N bo plok pook;o~s. fbt, wa'l Qovoro. 

mont is only trying to encourago th_ 
unb eaJtby and depJorab1 e trends. So I 
request the hon. Minister for Labour to 
keep this in view while enforcing this 
Act. The children who will be thrown out 
of empJoyment s'lould be properly taken 
care of by the Government. 

Sir, the Government proposes to prohi .. 
bit children who are in the age arou.p of 
15-17 years, work in. during nights. 
Children working in the nisht is not that 
much prevalent in northern States like 
U.P., M.P. but is very much prevalent in 
Southern States like Andhra. In places 
like Hyderabad one can see children emp-
loyed in hotels. working till midnight 
caTrying all sorts of jobs like cleaning. 
serving etc. So I want thjs Act to be 
applied to hot eIs as well. The mercyless 
hoteliers who force the ch iJdren to work 
tilJ midnight must severely be dealt 
with. 

Sir, success of this Act depends on 
various social factors. We must have 
enough schools to provide edrcation to all 
the children. I plead for opening of more 
and more schools which can offer voca· 
tional training to the children. This helps 
children to stand on their own Jegs when 
they grow up. The intent ion of this BilJ 
is good. But there are many hurdles in 
its implementation. The Government must 
gear up all its machinery for the purpose. 
What are the steps the Govern-
ment proposses to take for the effective 
implementat ion of this Act? I want to 
know this well intended measure should 
prove to be a boon but not a bane for the 
millions of the unfortunate children in the 
country. It should not prove the sayin, 
tn Teluiu which means that neither grand 
mother lives food nor allow 5 to beg, lobe 
correct. 

Si r ~ befor e 1 co nelude, I thank you for 
alvins this opportunity • 

[Ent1ishl 

SHRIMATI JAYANTI PATNAIK (Cui-
tac}:) : ){r. Chairman. Sir, this Amendment 
brinls somo chanses in the ofi,inal Emp-
loyment of Chi Idren Amendment Act 
1938, Sir, thi' is to InbaDCo tbe plIl'U,. 
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so that it will have detetent effect on emil-
,layers who violate the provision of the Act. 
I support this Bill, as it i3 expected to go 
a 1008 wny in discour&ging employers 
from violating the provisions of the Act. 
Sir, I know the Labour Minister is concern-
ed in rega rd to this Bill, stiH I doubt 
whether any prosecution will 'be done by 
giving stringent punishments to those who 
are violating this Act, because the number 
of prosecution is less and even in those 
ca~s the Government inspectors ,slate 
that they are reluctant to initiate any 
prosecution proceedings because it would 
result in chlld losing his job. We see that 
we have not yet reached the stage where 
we can ban such chUJ labour. We are 
trying our best to achieve that objective. 

According to the officia I ~tatisti cs based 
on a sample survey in 1983, thl!rc were 
17.36 million working children below the 
"&e of 15. But official statistics also state 
that 2/Sth of the total Indian child popu-
lation Jive in such conditIOn where the 
question of survival comes. Flom this one 
C:ln assure that the true reflection of the 
number of working children in India would 
be nearer to 100 millions. FrOm this, it 
can be said that child labour rema ins 
widespread and very much dl&quieting in 
many parts of the country~ 

Sir, first of all, I want to say that there 
does not exist any overall statistical data 
analysing the occupitional dijtrJbution of 
th:se children or sy _;tematic analysis of 
the actual conditions of their work. I would 
like to say that the MlDlstry must take 
up thi:i action by settintl up a separate 
cell with the cooperatio.l of the Social 
Welfare .v.lilli~try and other concerned· 
Ministry. Some research work hive been 
done which indicate tnat tbe sreat major-
ity of children are, found in asri ~ul ture or 
in small scale industrie>, in workshop", 
in quasi.family Llndertakings in urban areas. 
They work unJer such condition; which 
are detrimental to tbeir health and weI .. 
rare and tbey never go to the school. and 
they drop out. Some Jesislatlon often eK-
cludes some of the occupations also. 
SO, we know that ohild labour is esson .. 
(iaUy a pa:obJem of deveJopment. For 
Jalle famihes, Cblld taboaf is an economio 
f'l'DPulaioQ and at tbo .amo timo tho 
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emplo~ crs find in children the economic 
advantage of a cheap, productive obedient 
and efficient labour force. 

Sir, I would 1 ike to f-ay that India 
was a founder member of the I.L.O. in 
1919 and was a signatory to the fint con-
vention on the prohibition of child emp-
loyment. Since then, it has enacted 
a Jarge number of legislations, 
to ratify the I.L.O. conventions to prohibit 
tae employmtnt of children below 1 S in 
different schools. All' the legislations 
deal with specific sectors and DCJt one of 
them is comprehem;ive in covering all 
occupatjon~. Thus no general law regula-
ting child labour is to be found in the 
Statute Book. So there should be a com-
prehenl)ive law and I am glad to know 
from the Annual Report of Labour Minis-
try which says that as for the decnion of 
the Labour Ministers" confercll~e held in 
September, 1983, a group was set up to 
examine the raising of the minimum age 
of child for entlY into employment and the 
needs for a comprehensive legislation in 
the employment of children. 

I would like to kno...v when the final 
recommendations-which are expected to 
come up shortly-wiil come. Tney should 
come up as early DS possible. The exist. 
ina laws relating to prohibition and regu-
latIOn of employment of children should 
be consolidated into a bingle, comprehensive 
one. 

We have to admit the reality. What 
should be the stral egy1 The :.;tratcih of 
course, should first of all be to elim inate 
child labour. In order LO el iminate child 
labJur, tbere should be an attack against 
poverty and uuder·deveJop'llent of families. 
J:"'or t.tus, we have got the 20·point pro-
gramme, the rural development pro-
gr.lmme and other employmeot programmes 
aJso. But still, we have to look to the 
needs of the children wheLi they are in 
employment. 

For de3iaoin3 program.nes, wotking 
chHdren could b~ classifi"d iato (a) child .. 
rcn Ll w"ge·e.1rniog employment; (b) 
children bound~d Wjt~ artiSaO:i ; (c) child-
ten Jiving and wockioa as unpaid famil), 
w\)rkors. ana (d) CQlhkoo worki III &84' 
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When we speak about children in wage-
earning employment, hazardous occupa-
tions should be identified. The employer 
should be uraed to ensure adequate condi-
tioD;! of work for the children, by enforce-
ment of lerislation, and administrative 
advice. Here, we see that children are so 
employed i.e. in small scale sector, retay 
commerce and domestic service, where 
labour Jaws do' not apply. Sometimes, 
labour administration has Hmiled influence; 
and so, here the cooperation of other 
administrat·ions relating to social services 
is imperative, in fact-find ipg, pubJh;ity 
work as \\ell as relief work. 

There should be some standards laid 
down. If the child is employ~d. it should 
have some trainiog. This standard should 
also be laid down. Each specific cateaory 
which 1 have mentioned here, has it( own 
peculiar problems, which need to be atten-
ded comprehensi\'ely. 

The Gurupadaswamy Committee had 
made various suaaestions" and some of our 
hOD. Members have also SUB'lested certain 
thln&s, I would also like Government to 
brinK out Specific data. The Gurupada. 
&wamy Comm itt eo ha d aJ so SUB ges ted 
tbis • 

About Advisory Boards also, some 
bon. Members have spoken. But in the 
advisory boards, more female members 
Ibould be taken in. 

About streo&lhenina the tnachin cry of 
enforcement also, Menlbers have ~poken. 
This machioery aha should be streollhened. 

Some institutiono I framework should 
be ovolved for ensurina collective bargain-
in, in resped: of the needs (If children. 
for this. Government should initiate a 
<liaIOlu, witb the trade unioas. Besides 
811 thIS, an effective enforcement of Ute 
Apprentic.e Act, and the setting up of 
separato voaUonal elulics and employ-
mc",t bureau Cot ._bilulOD will also be 
'.quited. 

,. Bcaidea thil. a hou,i,.. scheme is very 
.. ~,ar) for ;bikboD. WbOl'e·..... 

number of childl'eD work, they lbould be 
pro'fidcd houunlt and this need ahou14 .,. 
looked into. 

I have spoken that childreo pre 
expoeed to serious hazards, and that 
identification of such jobs is alos aeCcs-
sary. But no c1fort has so far been made 
to lORuiate their employment. This should 
also be taken into consideration. 

Lastly, I want to say that the media 
has a role to play. We know that suffi-
cient fun"s are requ ired for providinll aU 
these things; but the community also has 
got role to play. They should be 
made conscious of,tt. The publicity media 
has a meaningful role in bringjng about 
a greater social consciousness on this evil 
of child labour. Though sporadic efforts 
are beina made, there is no conscious 
planning in this regard. 

We bave the match industry where 
children are empJyoed. Hazardous em-
ployment has already been spoken about 
by some of the hon. Members. Even in 
the carpet industry of U.P. where Rs. 54 
croles have already been given, the child 
benefits only by getting Rs. J-25 for food_ 
and the rcst of the amount goes to the 
babus or other hieber officia.Js. AU the 
needs of children should be looked infO. 
This is a great problem. I must empha-
size on tackling this serious pro),} em. 
Ours is a welfare State and we must think 
of a time-bound proaramme whele a target 
should be fix~d. That is, at least some 
percentage of such children within aparticu-
Jar time Should overcome the probl em, and '0 this extent, it should be limit ed. But 
within this period, we should try to our 

• tail the probl em to some ext ent. some 
percentage of the problem should be dealt 
with, and this should be taken into 
account. I hope the Minister' must look 
into it. With these words. I support tbis 
DiU. 

• [Translation] 

SHRI R.AM BHAGAT PASWAN 
(Rosera) : Mr. Cbairman, Sir, I .rise to 
support the Employment of Children 
(AmeDdment) BiU introduced by . tbe 
boo. L,abom, Ylailtor., It would, " •• 


























